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MR. SPEAKER : Hon. Members, I have to inform the House that I have received a notice of Adjournment Motion
from Shri L.K. Advani regarding “the failure of the Central Government to make adequate security arrangements
to protect the lives of Indian citizens in the border areas as evident by the recent killings of 32 persons in Doda and
Udhampur district on May 1, 2006 and killing of two persons by grenade attack on a political dharna in Doda on
May 13, 2006”.

Though the notice was received at 10.15 a.m., however, considering the seriousness of the incident, as a
special case, and not to be treated as a precedent in future, I have given my consent to Shri L.K. Advani to move
the motion.

... (Interruptions)

PROF. M. RAMADASS (PONDICHERRY): Sir, the Pattali Makkal Katchi has given a Calling Attention notice
regarding reservation issue to OBCs and that the medical institutions in the country are at ransom. ...

(Interruptions) The Government should discuss that. ... (Interruptions)

MR. SPEAKER : Do not take down anything.
... (Interruptions)

MR. SPEAKER : Nothing will be taken on record.
(Interruptions) ... *

MR. SPEAKER : Hon. Members, this is very very unfortunate. You are a leader of the Party. Please sit down.
... (Interruptions)

MR. SPEAKER : Please take your seat now. | am on my legs.

... (Interruptions)



* Not Recorded.
MR. SPEAKER : Please take your seat.

... (Interruptions)

PROF. M. RAMADASS : Sir, you kindly allow me. ... (Interruptions)

MR. SPEAKER : Please take your seat. This is a very strange behaviour. How can I allow you now?
... (Interruptions)

PROF. M. RAMADASS : Why not? We have given notice? ... (Interruptions)

MR. SPEAKER : Can it be allowed at any time? I have promised you that I shall allow it. This is very unfortunate.
... (Interruptions)

MR. SPEAKER : This is very unfortunate. Is this your experience that any mater can be taken up at any time? I

have committed myself to give it to you.
... (Interruptions)
MR. SPEAKER : You are not doing justice to the cause.

... (Interruptions)

sft sferama sl (FRTETR) ¢ srene WEIGH, Sl HY UeAT B WY qSEd B ged B H Sre faar Syl
e WG : 3T IS WYY | YH-UF H¥h |d $Y BN 3T 3 gy |
....(EagmE)

Jehey HAlGd  : M7 91 910 HE 38 8¢ Do you not realise that I will not submit to you, whatever is said, I will not

surrender?

... (Interruptions)

SHRI L.K. ADVANI (GANDHINAGAR): Sir, I seek leave of the House for moving the motion for adjournment
regarding “The failure of the Central Government to make adequate security arrangements to protect the lives of
Indian citizens in the border areas as evident by the recent killings of 32 persons in Doda and Udhampur districts
on May 1, 2006 and killing of two persons by grenade attack on a political dharna in Doda on May 13, 2006”.

MR. SPEAKER : He has asked for leave of the House. Is the leave opposed?

As it is, not opposed, leave is granted. Under Rule 61, the Adjournment Motion is to be taken up at 1600
hours or at an earlier hour. Under Rule 62 not less than two hours and 30 minutes are allotted for its discussion.

The discussion on the Motion may be taken up immediately.

SHRI L.K. ADVANI : I beg to move :

“That the House do now adjourn.”



Sir, I had been to Doda, Batod and Jammu yesterday. I have made enquiries about this particular episode
and generally also I feel that there is great concern there in the State and more particularly in the Jammu region
about these two incidents. Therefore, I would, first of all, try to emphasise that terrorist incidents that we have been
witnessing in the State of Jammu and Kashmir and the rest of the country over a period of time. But, these two

incidents in Udhampur and Doda are of a different category. I am not surprised that while the Srinagar incident on

Friday, 14th April, 2006 in which as many as five civilians were killed, there were seven bomb blasts in Srinagar
itself. Immediately thereafter there were four terrorist organisations who claimed responsibility that ‘we have done
it’. The Jamait-Ul-Mujahideen, the Islamic Front, the Jaish-E-Mohammed and the Al Mansurian — all four of them
— said that ‘we have done it’. This happened on the same day as there was a bomb blast in Delhi also in the Jama

Masjid on Friday, 14th April, 2006.

On the incident which happened on 15! May, 2006, a very harrowing description has been given about it by
the India Today through its correspondent Aijaz Hussain in Doda. It says:

“It was around midnight in Thawa, a picturesque village in the foothills of the Pir Panjal range, 30
km from Jammu and Kashmir’s Doda town. Gilu Devi and her family of seven were half asleep
when they heard a knock on the door. The 50-year-old housewife opened the door of her modest
mud-and-brick dwelling and saw three gun-toting militants with the village watchman Sadhu Ram.
“We have an injured comrade,” one of the militants said in Urdu, “could you give him shelter?”
Gilu Devi hesitated but the militant reassured her, “Don’t be afraid.” She didn’t have much choice
anyway.

Soon 14 male members of the Hindu-dominated village filled her three-room dwelling for what the
villagers assumed was a meeting of some kind. One of the militants asked the villagers, mostly
farmers, for their names and calmly jotted them down in a note-book. When he had finished,
another started spraying bullets on the gathering with his AK-47. Gilu Devi lunged at him and
wrestled with his rifle, but a second gunman continued firing on the people. She fainted. When she
woke up a few minutes later, her home resembled a slaughterhouse. Nine people, including her
eight-year-old granddaughter Sapna Devi, 35-year old son Jagdish and the 55-year-old watchman,
lay dead. Among the four injured were another of Gilu Devi’s daughters and a daughter-in-law, both
of whom were bleeding profusely from bullet wounds and writhing in pain.”

I have read out this account because I believe that this particular incident in Doda and in Udhampur should be
understood as to what it is. I recall myself that in 1994, a meeting of the BJP’s national executive was being held in
Vadodra and we got a full report of what was happening in Doda. On the basis of that report, our party passed a
resolution that Doda’s is a very serious situation and in Doda, unless the Government of India takes immediate
action to have greater military presence there and declare it as a disturbed area, gradually what has happened in the

Valley will happen here also. If I were to quote from that resolution passed in Vodadra in 1994, it says :

“After successfully hounding out more than three lakh Kashmiri Hindus from the Valley, the
militants have made Doda district of Jammu region a sanctuary for breeding of their plans of
clearing this area also of Hindus.”



This is what we said way back in 1994. Now, these two incidents have been reported, by Aijaz Hussain in Doda, in
India Today and he has given it the caption “The Doda Deathtrap”. He has further given it sub-heading “The
massacre of 19 villagers in the remote J&K district aims at driving out the minorities and uncannily echoes

Pakistan President Musharraf’s blueprint for a religious division of the state.”

It is, therefore, that — Shri Pranab Mukherjee is not here — I would like to view these incidents in a different
light from the other incidents that have been taking place. There are not a few. Even I know how many incidents
have taken place. Here in Delhi itself, we have had a greater death toll last Diwali when on the eve of Diwali, as
many as 62 persons were killed in the Sarojini Nagar serial bomb-blasts. There have been attacks at Varanasi and at

Bangalore also. All these incidents have taken place.

[ would like to emphasis, and I would like the Government to acknowledge and accept that the happenings in Doda
and Udhampur have a more sinister design. We were not able to prevent what happened in the Valley, but let not
something similar happen in Doda. Let it not happen. Therefore, when we made a demand in 1994, we did not
make a demand at that meeting of the party only. It was decided that an All India Satyagraha would be undertaken
in the Doda district. I recall that as many as 15,000 workers from all over the country offered Satyagraha and
courted arrest in Doda district only to demand that greater military presence should be there in a district where
terrorists are spread all over in a large number. I have the satisfaction that the NDA Government implemented it,
and the NDA Government set-up a full-fledged and a very effective cantonment at Bhadarwah. I inquired from
there, and I was told that the work is still to be completed.

Sir, basically I wish to say that the problem of terrorism cannot be tackled piecemeal. There has to be an
approach, and there has to be evidence to the people concerned -- who are trying to break our will -- that this
Government will not compromise. You cannot have Government periodically making announcements that Pakistan

is demanding that there should be demilitarization.

I heard yesterday that the alliance partner of the Government in the Jammu and Kashmir has been saying
that not only the Army must be removed from Jammu and Kashmir, but even the para-military forces should not be
there. I do not know if it is true. If it is true, then it is a serious matter and the Government of India must let us
know its mind. Periodically, we have been hearing the Government of India also saying that we are willing to

consider whether some measure of demilitarization should take place or not.

Mr. Pranab is not present here in the House right now. Yesterday I was given a Jammu newspaper, which

quote Mr. Pranab during his visit to Jammu this month. He said that :

*“... with these kind of incidents happening, we cannot further pull out troops...”

It means that troops have been pulled out. It further states that :

... 30,000 troops were pulled out between November 2004 and January 2005...”

This is what Mr. Pranab had said there. I do not see how we can come to these conclusions that we pull out
troops from there. Pakistan, of course, has been demanding it for a long long time, and they have not started
demanding it now only. They have been saying that one of the reasons for peace and normalcy not being restored
between us is because of the presence of troops in the Jammu and Kashmir, and to have this kind of an approach by
the Government of India. Therefore, we insisted on an Adjournment Motion. It is not an ordinary incident. Had it
not been because of these things, maybe we would not have gone to this extent. This sinister design to throw out

minorities from Doda and Udhampur has been there for a long time, and it is not a new operation. They have been



emboldened to do this because of the Government’s approach and attitude in this regard. This is my allegation.
Therefore, we were insisting that it should be only through an Adjournment Motion that we discuss this matter.

Sir, I believe that the Doda killings are the beginning of an ‘operation religious cleansing No. 2”. The first
‘operation No. 1’ took place in Srinagar. In fact, I went yesterday to Batot to participate in the funeral of a party
activist of mine, by name Munshi Ram. [ told my colleagues there that I recall that way back in 1989, when Tika
Lal Taplu, a party colleague in Srinagar was killed -- he was, perhaps, the first to be shot dead there -- I had the
occasion to participate in his funeral, and that was the beginning of “operation cleansing No. 1’. Tika Lal Talu was
killed and, after that, there were several other prominent people in the Srinagar Valley who were killed. It would be
appropriate to recall the names of some very eminent people. It created a climate and they, the terrorists, used to
say that they want to silence the voice of India in Jammu and Kashmir. Tika Lal Talu was killed on September 14,
1989. Till today, the Kashmiri Pundits in Delhi observe this day as a Martyrdom Day and raise the issue of
Kashmiri Pundits thrown out from Srinagar. Then, Prem Nath Bhat was killed on December 27, 1989 in Anantnag.
Then, Justice Neelkanth Ganju, a former Judge, was killed on December 22, 1989. In 1990, Ashok Kaul was killed
in Srinagar. Rajendra Tikku was killed in Sopian. Then, Mr. Satish Raina was killed in Daldhar.

These were incidents of prominent people being killed, and a climate was created in which all the Kashmiri
Pundits were told that they have no place there in Kashmir, that they must go out, and that they cannot live there.
Gradually, one by one, all the families left. The number may be more than four lakhs now. At the time we
considered this matter of Doda in 1994, it was three lakhs, but it would be now more than four lakhs. Many of
them are still living in very pathetic conditions in Camps in Jammu and in Delhi, and they are spread all over the

country.

I, sometimes, feel that if a situation of this kind related to any other community, would we be so silent,
would we be so indifferent? Why is it so? We should not be indifferent to these problems. Therefore, it is that I
would plead with the House, with the Government, more particularly the Central Government and also the State
Government, that the happenings in Udhampur and Doda should be taken with the seriousness. .. (Interruptions)

SHRI GURUDAS DASGUPTA (PANSKURA): Mr. Advani, are you referring to a particular community? What is
that community?

SHRI L.K. ADVANI : I am referring to the Hindu community.

SHRI GURUDAS DASGUPTA : You are charging the Government that since Hindus have been killed, they are
silent. Is it like that?

SHRI LK. ADVANI : I am not charging the Government. My feeling is, in this matter, it is not really the
Government, but the climate that we have created over a period of time has been such that it makes everyone
indifferent to this problem. But everyone is conscious and, therefore, it is that I always recall that in 1950, when the
Indian Constitution was framed, it was the Constituent Assembly in which, while presenting the Minority Sub-
Committee’s Report to the Constituent Assembly, it was Sardar Vallabhbhai Patel who said, “I look forward to the
day when in India no one would talk of a minority and majority and there would be only one community in the
whole country, the community of Indians.” Even after these 58 years, everyone thinks that unless you talk of

minority, you are not doing justice to the community. . ... (Interruptions)
SHRI BASU DEB ACHARIA : What are you doing?

SHRI L.K. ADVANI : I am not talking of minority; I am not talking of majority.... (Interruptions)



MR. SPEAKER: Hon. Members, when your turn comes, you can speak. Mr. Advani, you can continue.
... (Interruptions[R2])
MR. SPEAKER: He has not yielded. Only Advaniji’s statement will be recorded and nothing else.

(Interruptions) ... *

JETL HAGT : I IAID i bl THT IATT, 9 AT arfergam | andt 3y afeu|

(o)

SHRI L.K. ADVANI : I believe that my secularism is genuine. It makes me reject the concept of a theocratic state.

... (Interruptions)
e HElGd  : Hdws g ofl, WeRarl &% 3y 48 Sevl Let us finish this discussion. Advaniji, you carry on please.

SHRI L.K. ADVANI : Sir, I would like to plead with the Government. Firstly, it should understand that these two
incidents are a very ominous pointer to the designs of the terrorists who have undertaken them. None of the
terrorist outfits has owned responsibility because it is serious. While in the case of the incidents in Srinagar four
outfits came forth to say that they had done it, in this case no one claimed responsibility because it would mean

that they are carrying out a design about which Pakistan has been talking - ®x @I, SH-HR &1 BT oA W
urféer 8 sugeae | | strongly oppose any such move.

I would plead with the Parliament to stand firm by the Resolution passed by Parliament in which we said
that the Jammu and Kashmir State as it was comprised in 1947, is an integral part of India. All policies of the
Government, all its approaches, even our effort to strike normalcy with Pakistan, should never forget that particular
Resolution of the Parliament, the unanimous Resolution of Parliament which we adopted. We should keep it in
mind. Just as they keep their objectives in mind, we must also keep our objectives in mind. Any surrender to cross
border terrorism of the kind that we are witnessing these days whether by scrapping the anti terrorists law - after all
we had only one law. Our Government

* Not Recorded.
was very particular about it. Our Government was so particular about it. .

Vajpayeeji is here. I can say that the Vajpayee Government’s policy in respect of Pakistan had essentially
two prongs. The first prong was to make serious effort to bring about normalcy of relations between India and
Pakistan and start a composite dialogue on all issues between us. The second prong was equally important that
even while attempting this first prong of normalcy, we will never compromise on the issue of cross border
terrorism, whatever happens. It is in pursuance of that ... (/nterruptions) that Vajpayeeji undertook that bus journey
to Lahore. It is in pursuance of that that Vajpayeeji invited General Musharraf to Agra. But it is in pursuance of that

second prong that from Agra, General Musharraf had to go back without any agreement being signed.

An agreement was signed only in Islamabad in the year 2004 when General Musharraf publicly said that
Pakistan will not allow any part of Pakistan or any territory under the control of Pakistan to be used for terrorism

against India. It is only when he said that we said, we can start a dialogue. That dialogue is continuing till now.



But, even in the process of continuing this dialogue, please do not be soft towards terrorists. Do not talk about
demilitarisation of Jammu and Kashmir. If there are any colleagues of yours who speak in that tone, I would advise
the Home Minister — the Home Minister is here — to restrain them and tell them that so far as the Government of

India and the Congress party in Jammu and Kashmir are concerned, they will never agree to any such proposal.
Friends, at this moment, I have only this to say. If there is anything more to add, I will do that later.

sft /Y. TR (YHRTYR) : U ORI & IR H $O 8l Hal. .. (FagH),

MR. SPEAKER: It is an important issue. Let us discuss in a proper manner. Let us have a structured debate.
Motion moved:

“That the House do now adjourn.”

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): First of all, I would like to oppose the Adjournment
Motion. I shall speak at the end the reason for opposing the Adjournment Motion.

Sir, I would like to take the House into confidence about the UPA Government’s overall transparency in
discharging the parliamentary obligations on the major issues as ruled and decided by the Chair.

Besides being the Minister of Parliamentary Affairs, I would like to take the House into confidence to the
fact that we have been able to discuss three Adjournment Motions in this House within a short span of two years
against a total of five Adjournment Motions in the long five year tenure of NDA Government when much more
critical issues were there. But they have somehow accommodated and given the opportunity of discussing a total of
five Adjournment Motions in the House. Therefore, Sir, the nation will admit and the House will consider as to
how sincere and serious are we to respond to any situation of the country, and through any Motion that you would
like to admit in the House without any deference, without any obstacle and opposition. This is the first point I

would like to place it on record.

When the Motion came this morning, I found the name of the distinguished Leader of the Opposition, Shri
L.K. Advani raising the issue of Doda. Sir, I would like to share an old and shocking memory of mine. When we
used to sit on that side, and refer to issues of Jammu and Kashmir, incidents after incidents; from this side, the then
Deputy Prime Minister and Home Minister, Advaniji’s reply was that things are under control and things will have
to be dealt together taking the entire House into confidence. On no occasion, I would challenge the proceedings of
the House, including the invasion in Akshardam Temple, and the attack on Amarnath Yatris and the killings, from
that side, neither we apprehended then nor we should today that any kind of religious divide or communal divide
is working in Jammu & Kashmir. On the other hand, we all felt proud of the tremendous, coherent and
concentrated effort of the people of Jammu & Kashmir in preserving the secular fabric of the nation and Jammu &
Kashmir, cutting across all sections of the people of India. Why has this thing arisen suddenly in the mind of the

Leader of the Opposition? I want to narrate.

The incident took place as per the Adjournment Motion on May 01, 2006 — two persons killed in grenade
attack. Recent incident of killing of 32 persons in Doda, Udampur on March 01, 2006. The election, which was
very important, was held in Jammu where the Chief Minister of Jammu & Kashmir, Shri Ghulam Nabi Azad

contested. Let the House know the reaction of the people two days before that incident took place and the



mandate. The date of election - April 24, 2006; results declared on April 27, 2006; and the incident took place on
May 01, 2006. The Congress candidate, the Chief Minister, Shri Ghulam Nabi Azad contested from Badorva seat
in Jammu, not Srinagar Valley. The Chief Minister, Shri Ghulam Nabi Azad contested in Jammu where the
electorate percentage was 40 per cent Hindus and 60 per cent Muslims. We, in the Congress Party, never discussed
the electorate composition of Hindus and Muslims. That electorate gave a mandate by casting 66,129 votes to Shri
Ghulam Nabi Azad. Then, fortunately and shockingly, the Party called the BJP got a mandate of 4,057 votes. This
has amply demonstrated and manifested the will of the people, cutting across the religious line as to how to elect a
person who is heading the State. He had not contested in Srinagar Valley but came to Jammu to contest. This has
justified the secular amity, the communal amity and total solidarity to the constitutional guarantee of secularism in
that election.

Yes, it is unfortunate that on May 1, 2006, this gruesome incident took place, which the entire House
condemn

Mr. Advaniji, you were a distinguished Leader of the Opposition. You took a resolution in 1994 by the BJP
considering all aspects of the Jammu valley about the trend and the current going on to a particular community by
the consistent onslaught of the terrorists and others. You took the Office in 1996 for 13 days and later on for a long
tenure for six years. I do not like to cross you today on the facts and figures. Please look at the mirror of your own
and find out how the trend developed when you took the Office. We never uttered a word that Kashimir and
Jammu will be divided very soon on the religious line when a particular section of people will be killed. When the
election came, you were the Deputy Prime Minister of the country. Was it not your moral responsibility as also of
the Prime Minister to enthuse the people of that State to go and address the election campaign; tell the people to

come and vote, defend the democracy and not the bullet and gun.

Well, I can say Mr. Advaniji, do not be feeling sad, while without being any officer of the Government, the
then distinguished Leader of the Opposition, Madam Sonia Gandhi could go and campaign, and tell the people to
come and defend democracy and vote for. But how many campaign meetings did you hold and the then Prime
Minister hold in the election time in Jammu and Kashmir? Can you place before the nation your confidence to the
Constitution, your respect to the electorates, your confidence to the people of Jammu and Kashmir that here is the
occasion; stand by democracy and not by gun. But you did not. You failed to do so. You failed in all such duties.
At the end, if you feel to take a refuge to glorify the role of Jinnah in Pakistan, that does not solve the problems in

Jammu and Kashmir. It is all together different.

You will understand the position now. I can cite examples case by case, but there is a paucity of time.
Incidents of killing the people -- both the minorities and the Hindus — have been on and on and on . If I can cite
cases, there would be cases after cases. May I start from your tenure, Advaniji? Should I start from 19987 Should
I go to 19997 Should I go to 20007 Should I go to 2001? Should I go to 2001? Should I go to 2002? Should I
go to 20037 Should I go to 2004 till you left the office? Should I repeat incidents one after the other? Advaniji, I
do not want to sadden you. You must know. You are talking of defending the border. You could not defend the
Parliament House, when you were the Deputy Prime Minister! Parliament House is not at the border; Red Fort is
not at the border of Pakistan but you could not defend it on that day, and you say, with two-prong policy with
Pakistan -- normalcy and cross-border terrorism fighting — would take you to the result. Was it not the then Prime
Minister who, after a day of the assault on Parliament, did say — forget other things -- ‘Now, it is aar paar ki
ladai’? But did that ‘aar paar ki ladai’ take place?  No. You failed at the end of the day. It was a wrong
approach. We cannot do so.



So, please on the issue of Kashmir and terrorism, do not try to take a political mileage. Resolve as Madam
Sona Gandhi did. On the issue of terrorism, the nation is one; on the issue of cross-border terrorism, there would
no party politics, the nation is one. Time and again, we have said from that Bench. Now, when you find yourself
being isolated from the mainstream a little bit by your party politics, you think that this is the time and if you can
raise the issue of 32 killings, a kind of clinching operation of a particular community, that may give you back the
strength. Please do not play into that dangerous game. Please, at least, you do not play this, being the Leader of
the Opposition.

I can give you an example. We were in the Opposition during those days. I give the example of Doda
first.  On 19 June, 1998 in Doda, the militants killed 25 persons of a Hindu marriage party and injured several
others. But did we say: ‘Since Hindi marriage party people were killed on that day, the religious thinking process
has started?” Did we say from that side? No. I repeat the case of Doda again. On 28 July, 1998, the militants
killed eight persons of a minority community.

On 6" October 1998, in Pulwara, militants attacked, as a result of which 12 members of a family of Gulam
Nabi Izam, were killed. On 20t February 1999, in Rajouri, militants killed seven persons of Hindu marriage party;
on 20" February, in Udampur, militants killed eight family members of one Beant Singh, a Sikh. On 29" April
1999, in Kupwara, militants killed 10 family members of Abdul Hami Gani; on 29t June 1999, in Punj, militants
killed 15 members of the families of minority community. On 30™ June 1999, in Anantnag, militants killed 12 non-
Kashmiri labourers working in brick kiln. On ond July 1999, in Punj, militants killed nine persons of a minority
community. On 20t July 1999, in Doda again, militants killed 15 persons of minority community. On 29th

February 2000, in Baramulla, militants killed eight individuals in two separate firing incidents. On 215 March
2000, in Anantnag again, a group of about 40 militants descended in a village, collected male members of a Sikh

community in a school compound, showered bullets upon them and killed 35 members of the Sikh community. On
15t August 2000, in Anantnag, militants fired and killed 21 yatris when offering prayers in the temple; on the same

day, on 15" August 2000, in Anantnag, militants killed 19 members of Kashmiri labourers. On the same day in
Anantnag, there were three strikes; the last strike killed seven non-State labourers. On that day, there were five
strikes — three in Anantnag and two in Doda. Total number of killings on that day was more than 65, belonging to

all communities.

You were the Deputy-Prime Minister during that time. On 17t August, in Rajouri, militants killed seven
members of the minority community. On 3dp ebruary 2001, in Srinagar, unidentified militants killed seven Sikhs
and injured four others. On 10t February 2001, in Punj, unidentified militants fired indiscriminately upon the
houses of three and finally blazed their houses in which 15 individuals roasted alive. On 14th May, in Doda again,
in Kistwar, militants killed seven members of the minority community. On 20th July in Anantnag, an explosive
device killed two police officers, seven yatris and four civilians. On 21% July 2001, in Doda militants killed eight
members of the minority community. On 4th August 2001, in Doda, unidentified militants kidnapped and then
killed 15 members of the minority community. On 15t August 2001, in Udampur, militants shot dead five

members of the minority community. On 30™ November 2001, in Udampur, militants killed seven persons. On 20th

January 2002, in Punj, unidentified gunmen killed 11 families, including eight minor children and women of the

family of Master Zakhir Hussain in the village Berakud. On 17 F ebruary 2002, in Rajouri, terrorists descended on

a village Nara, Dharamshala and killed eight members of a family.



On 7th August, in Udampur, another eight persons belonging to the minority community were killed. On

14th May 2002, in Jammu, three terrorists boarded a bus; they stopped the bus near Kaluchak, Jammu and killed
seven passengers and subsequently forced entry into the Army Headquarters, killed the sentry and resorted to
indiscriminate firing. In all, 35 persons got killed and 34 on that day.

On 13™ July 2002, in Jammu terrorists appeared at Rajiv Nagar, Kasim Nagar locality, resorted to grenade
throwing at a tea stall, followed by firing, resulting in the death of 28 persons including 13 women and a few

others. ... (Interruptions)

MR. SPEAKER: Let him speak.

SHRI PRIYA RANJAN DASMUNSI: on 237 August, in Rajouri, terrorists again butchered eight persons. On 1%
October 2002, in Kathua, terrorists wearing police uniforms, fired indiscriminately on passengers of a bus coming
from Delhi and killed nine persons on 23rd March,... (Interruptions) Jae! A1 @1feq| <= vei o1 g1 =@ifeyl... (&

CLIG))
MR. SPEAKER: Order please. This is not right.

SHRI PRIYA RANJAN DASMUNSI: I am not discussing the graph of Shri Patil. He is competent to respond. |
am only discussing the graph of the distinguished Leader of the Opposition.

On 23rd March, in Phulwana, terrorists killed 24 Kashmiri pundits. You closed your journey from the
Office, just on the eve of elections, after 24 Kashmiri pundits were killed. I am placing this track record because |
wish to request that on the issue of terrorism do not bring politics, ethnic divide and the communal divide. Besides
the attacks on several temples, not only Hindus but also Muslims, Sikhs and other labours were killed. If a
responsible Party in the Opposition tries to build up a campaign now that it is apprehending that a religious
cleansing devise is being adopted, it would be too unfortunate. Let us not campaign for that. If at all they have
apprehension on any point, they can talk to the Home Minister and the Prime Minister. Being a responsible Leader
of the Opposition, if you try to ponder over this issue and plan that if you will bring this issue this will give you

strength, it may bring strength to you in Jammu but it will not bring strength to the country, which is India.

I personally feel that today you will come out with very clear possible suggestions. You have questioned
our policy. Our Home Minister is competent to respond to it. What wrong policy have we adopted? The whole
world is acknowledging that Indo-Pak relation has improved beyond a parameter. You are disagreeing when the
world community is agreeing to it. You may disagree but the whole world is not disagreeing. The Indo-Pak
relation is now at an improved stage of performance. We did not say, we never say, that the issue of terrorism is
over. In spite of the Anti Terrorists Act, could you prevent the attack on Parliament? Your Anti Terrorists Act was
applied only to hound our people in Gujarat and not to fight terrorism out of the country. What are you talking?

Therefore, I feel Mr. Speaker, Sir, there was no need for moving an Adjournment Motion.

I was told, I am sorry to say, that you would intervene today on the killing of 32 persons. Later on, when
your Party worker was killed, you felt it so urgent to move an adjournment motion. Party should defend the killing
of its worker. it is a loss to the Party. I sympathise with you. We also pray for the peace of his soul. It may be any
Party worker but you cannot change the degree of dimension of focusing an issue. When 32 persons were killed,
you thought of simply making a mention to it but when your Party worker was also killed, you thought it fit to
bring an adjournment motion. I can compare with any other analogist and say that, to advise the Government on

this issue, the adjournment motion was not called for.



The Government is firmly committed not to compromise an inch of the Valley in the hands of the terrorists.
The Government is committed firmly to strengthen Indo-Pak relations on bilateral parleys. We must thank our
Prime Minister, Shri Manmohan Singh, who has been able to at least make Shri Pervez Musharaff say that
discussion between India and Pakistan should be done at the bilateral level. No third party intervention should be
there. He has said this for the first time. You failed in your Agra Mission. That was not our fault. You had made
a hue and cry of Agra throughout the world. I would say that Atal Ji tried to do it but we were told that some of
you did not feel that was the right time to settle and therefore you scotched it. You did it and it was up to you to do
it. We did not do it. We never said to the whole world that within 24 hours we are going to solve the Pakistan
problem. We never said that our Prime Minister or our Home Minister is going there to solve the problem. We
have said that step-by-step we have to improve the situation. We have to understand the minds of both the
countrymen, the intelligentsia, the politicians and also the Army which always see war with Pakistan. We have to
reduce that sight. We have said so and we are rightly approaching the issue. I may tell you, Sir, that we in the UPA
Government, till the last drop of our blood, come what may, shall defend the integrity of the country and the unity

of the people of Jammu and Kashmir.

If you talk of religion, I may remind you that you failed yourself Mr. Advaniji, who claimed to be holding
the legacy of a particular religious philosophy’s campaign. Please first take your record. Had you been able to
protect the Amarnath Yatris? Had you been able to protect the other Hindus, though we said that you are not for
Hindus? You are for the country. We said that you have to protect the people not in terms of Hindus or Muslims.
Now you say that the Kashmiri Pandits are leaving. When your resolution was passed in 1994, who prevented you
to settle the Kashmiri Pandits back to home? What efforts you made? You did not do that. Our Prime Minister
went house-to-house of the Kashmiri Pandit families. He said them to give him time and heart. He said that he is
trying his best to save the situation. I can put on record that the Kashmiri Pandits and teachers who used to enjoy a
kind of tax relief, it was not done by your Government. It was done by our Government. So let us not address the
gallery and let us not give colour to the whole issue as if something more is done for a particular community and
the other community will rule and there is no chance. It has been demonstrated by the election results of Shri
Ghulam Nabi Azad from Jammu how the people accepted him to rule all communities. We should learn the
lessons. Why did your Party got only 4000 votes and building on this campaign, 4000 votes cannot be 40,000
votes. It will be zero again I tell you. Therefore, I would request you to please forget to build up the campaign of
the religious clinching issue. You should better give constructive suggestion as to what more support we can
organise in the entire Valley through our para-military forces and by our other supporting forces to protect the
interest of the people to fight terrorism till the end.

Therefore, I feel that this Adjournment Motion should be opposed tooth and nail by every section of the
House. The motive behind the Adjournment Motion is unfortunate. This unfortunate passion of a particular

community is built up for some design. I think you do not deserve to get any support from the people of India.

MR. SPEAKER: Hon. Members will have to please restrict their speeches within the allotted time. Now. Shri Md.

Salim to speak. Your Party has 12 minutes.
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| fEgEIE e A SN g9 Hedl & Seoid AT 81 99 Hedl & ae S 39 ad &1 fos fFan fF “Doda villagers
waited all day for Shri Patil.” 3 9 9@ @ foraa € f& “around 600 villagers of Kulon marched 22 kms. towards

Doda town where they sat on demonstration. Village head Swamiraj addressed the gathering, which included
members of Muslim and Sikh communities and said, the State Government, not the militants was responsible for

the incident... (Interruptions)

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, he cannot read the newspapers. Today,
they are not the Bible... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA : Sir, he can reply to that. He has a chance to reply.
MR. DEPUTY-SPEAKER: You can only quote and cannot read.
PROF. VIJAY KUMAR MALHOTRA : But Sir, he has a chance to reply to it.

SHRI SHIVRAJ V. PATIL: Sir, this is lowering down the level of the debate which Shri Advani has raised...

(Interruptions)

PROF. VIJAY KUMAR MALHOTRA : “*We waited for the Home Minister from 8 a.m. to 4 p.m. so that we could
speak to him about our security’, said Vimla Devi, wife of village chief, Gopi Chand, who was among those killed
by the militants early on Monday.”
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SHRI SHIVRAJ V. PATIL: This is not correct... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA : Did he go there?... (Interruptions) 3ma @&i ¢ a1 & 7¢? It is all there in

the newspapers... (Interruptions)

SHRI SHIVRAJ V. PATIL: Sir, I have no time to reply to his small points in my debate. So, I would like to reply
to it now itself. This is not correct. 1 was to go to only one place. I was not to go to other place. Some other
leaders were going to that place. I had not decided that. So, this is not correct.
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MR. DEPUTY-SPEAKER: No running commentary.
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PROF. VIJAY KUMAR MALHOTRA : Sir, I am not yielding. ... (Interruptions)

SHRI GURUDAS DASGUPTA : Please allow me to intervene. ... (Interruptions)

MR. DEPUTY SPEAKER: Your turn will come. You can say whatever you want to say at that time.
SHRI GURUDAS DASGUPTA : Please allow me to speak for half a minute. ... (Interruptions)
PROF. VIJAY KUMAR MALHOTRA : Sir, I am not yielding. ... (Interruptions)
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MR. DEPUTY SPEAKER: No running commentary please. Nothing will go on record except the speech of Prof.
Vijay Kumar Malhotra.

(Interruptions) ... *

MR. DEPUTY SPEAKER: Your party will get a chance.
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Prime Minister of
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the UPA Government. 9 Ruif¥fad & PR a8l ¥ qard= 81d1 8l 98 | gargd & forg 9 Rwifies € S 39 9ara &1 g9
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MR. DEPUTY SPEAKER: No running commentary please. Please sit down. This is not the way.

... (Interruptions)
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MR. DEPUTY-SPEAKER : Nothing will go on record except the speech of Shri Madan Lal Sharma.

(Interruptions) ... *
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MR. DEPUTY-SPEAKER: Shri Braja Kishore Tripathy. Your party has only three and a half minutes.

SHRI BRAJA KISHORE TRIPATHY (PURI): Hon. Deputy-Speaker, Sir, I stand to speak on the Adjournment
Motion moved by hon. Leader of the Opposition, Shri L.K. Advani. It is a sad news for everybody, for us,
regarding the incidents that have happened in Doda and Udhampur areas of Jammu and Kashmir on 1.5.06 and
13.5.06, killing about 32 people. I do not have any words just to condemn these incidents. Further, the hon. Chief
Minister of Jammu and Kashmir made a statement. He was not appreciating the peaceful agitation taking place
there, which was just to oppose these killings. Rather he used his Police Force to take action against these peaceful
agitators who were just opposing this incident of killing. Nobody from the Home Ministry has so far visited this
place. I do not know what is the perception of the Home Ministry when such type of incident has happened.

SHRI SHIVRAJ V. PATIL : I had told the Defence Minister and he had gone there.

SHRI BRAJA KISHORE TRIPATHY : Some representatives of the Government of India should have visited. If
someone has gone, it is all right because you should not select, pick and choose, the place to visit. When some



incident of terrorist activity has happened at some place, somebody from the Government of India should
immediately rush to that place. If it has happened in this case then it is a good thing and I appreciate that. But if
some such incident has happened at some other place and they are not going there, it is not a good thing and I do

not appreciate that.

Sir, is it not that the Doda and Udhampur incidents tell us that the terrorist threat remains potent and
uncovers many issues relating to the security of the nation and security of our people? It is, no doubt, an attempt to
disturb the communal harmony in the country. The terrorist incidents in general in the country have increased

during this period because of the indifferent attitude of the Government.

14.00 hrs.

The Doda incident is a result of the callous attitude and indifferent attempt of the Government. It seems that
the Government is completely confused about its policy on Jammu and Kashmir, and there is deviation from the
policy of the Government of India. It has resulted in the occurrence of such incidents in Jammu and Kashmir to

increase.

If at all the information about the withdrawal of troops -- to the extent of 30,000 -- is correct, then it is a
most unfortunate decision of the Government of India. What is the perception of the Government of India about
Jammu and Kashmir, and with regard to its relations with Pakistan? We do not oppose peaceful relations with
Pakistan, but it should not be at the cost of our integrity. Jammu and Kashmir is an integral part of our country, and
the policy of the Government should reflect this point. The people in the country should not have a feeling that the
Government is not taking the right decision in Jammu and Kashmir seriously. It should maintain peace in Jammu

and Kashmir, and follow the old policy of it being an integral part of our country.

As regards Pakistan, we are still getting disturbing news and information that terrorist camps are still continuing in
the border areas of Pakistan with Jammu and Kashmir. The Government of India is having peaceful talks with
Pakistan. It is all right, but the Government of Pakistan is not adhering to the assurances given by them. They are
not accepting, and they are not adhering to their commitments, namely, that they would not allow any terrorist
camps in their part of the land. I would like to state that it is still continuing there. This type of disturbing news is
coming. Therefore, the Home Minister should clarify this situation.

It is necessary that the security arrangements in the Valley be reviewed after this incident. It is felt that the
review of the security arrangements is necessary in the backdrop of the withdrawal of troops, and these terrorist
incidents. It is also necessary that the Government to inform the House about the real situation in Jammu and

Kashmir. Is this disturbing information, which is coming, correct or not?

The Government should also declare Doda and the nearby places in Jammu and Kashmir as disturbed areas
because these incidents are not singled out incidents. These are actually increasing in number. In Srinagar
something had happened some days back, and now these types of incidents of terrorist activities are taking place in

Doda, Udhampur and such other places. Therefore, I would say that it is increasing day-by-day.

The minorities staying there are also feeling helpless. The policy adopted by the Government of India for
the minorities in other places should also be followed in Jammu and Kashmir. Therefore, the Government of India
should come forward to help the minorities who are staying there. It is also necessary to help the minorities in
other parts of the country by coming to their rescue, and safeguarding them. In the same manner, in Jammu and
Kashmir also you should not have double standard policies, namely, one policy for other parts of the country and

one policy for Jammu and Kashmir. There should be one policy for all the minorities in our country. The



Government of India should follow this policy. If there is any increase in the feeling of insecurity in Jammu and
Kashmir, then the Government of India is 100 per cent responsible for it.

Sir, I am concluding my speech. It is necessary that the Government of India comes to the rescue of the
minorities. It is also not sufficient enough to condemn these incidents. They should come out with some sort of a
policy, so that the terrorists would feel helpless, and do not feel encouraged. This should be the assurance

necessary to be given by the Government of India.

The Hon’ble Home Minister is present in the House, and he should give this assurance to the House that
terrorist activities in the country would come down. He should also assure us that 100 per cent protection would be

given to the minorities, and the Government of India would come to the rescue of the minorities.

SHRI GURUDAS DASGUPTA (PANSKURA): Sir, I condemn the terrorist massacre. | express my sympathy for
those who were killed. I convey my condolence to the families of the two BJP workers who have been murdered. |
join with my BJP friends in demanding that the border should be protected. I also demand that Pakistan should be

taken to task for not closing down of the various camps on their soil.

While saying so, I must say that Mr. Advani is a passionate speaker, is a learned man too, but also has a
grip on English language. If I am not mistaken, he has not used the word ‘condemn’ anywhere in his speech. The

word ‘condemnation’ has not been used by him, if I have listened to him attentively.

Secondly, as I understand, he has not demanded punishment for those who have perpetrated the massacre.
What is his point? His point is not the massacre, his point is not that the people who have been responsible should
be arrested, but his point is political. Indifference of the Government towards the problem of the majority, the
Hindus, is his main point. That is why, he says that if it was any other community, the Government would have not
been so indifferent. It is the moot point. He has been ably supported by my friend, Prof. Malhotra. It may not be a
story, it may not be a concocted one, and it may be his own source. He has gone to the extent of saying that all the
mosques in Kashmir are declaring that the Kashmiri Pundits must leave the State. He has his own intelligence, and

[ appreciate it. If you combine these two statements. .. (Interruptions)
PROF. VIJAY KUMAR MALHOTRA : I can give you the details and I can show you the proof.
SHRI GURUDAS DASGUPTA : I have not yielded to you. Whatever you wanted to say, you have said that.

If you combine these two statements that if it was not a Hindu community, then the Government would
have been more active or pro-active and the mosque is carrying on a campaign and the Government did not take
any action, one plus one, what is the meaning? The meaning is communal divide. It is a communal divide, it is a
communal campaign and it is a case of a Government being communal. They are against Hindus and for Muslims
and, therefore, it is a communal Government. That has been the salient point of my learned friend, Mr. Advani.
Therefore, he has not been able to use the word ‘condemn’ in course of the whole deliberation. He has not used the
word ‘condemn’, Let us look into his speech.

Sir, the basic question is that my BJP friends do not agree that the relations with Pakistan should normalise.
Our BJP friends do not agree any normalisation of relations with Pakistan or friendship with Pakistan, and the way
in which the Government has been doing the job. That is why, they are so aggressive. They have been saying that
violence has increased, violence has erupted, violence has engulfed, and the Government is leaving the entire

Kashmir at the mercy of terrorists and, therefore, Hindus are being evacuated, and 30,000 troops are being



evacuated, to make room for the terrorists and to make room for Pakistan to occupy Kashmir. That is why, the
political point is being made that Kashmir is an integral part of India and it must not be forgotten. Cock and bull
stories should find a limitation, at least in Parliament. Is there anybody in the House who will say that Kashmir is
not an integral part of India? Whether it is a bad person in the Congress or any party, will anyone say that terrorism

should not be fought and we must compromise with the terrorists?

The picture they are trying to paint deliberately to whip up a campaign is nailed down by the facts that I
have in my possession. In 2001, cases of infiltration were 175; in 2002 they were 164 in number; in 2004 they were
102; in 2005 they were 13. Therefore, cases of infiltration have not increased in Jammu and Kashmir because of
the ‘weak-kneed’ policy, or ‘pro-Pakistan’ policy, of Mr. Patil. Violence has not erupted because of that. If anybody

is to be blamed for it, it is the earlier Government which has to be blamed.

I now come to the trends of incidents of violence in Jammu and Kashmir. In 2001, 4522 incidents took
place; in 2002 there were 4038 incidents; in 2005, 1990 incidents took place; in 2006 up to April, 466 incidents
took place. Therefore, the dangerously inflammatory campaign being let loose by my learned friends in the House
that Government is compromising with terrorism, that Government is pro-Pakistan; that Government has failed to
protect Hindus; that Government is evacuating Jammu and Kashmir to hand it over to Pakistan, is a dangerous
story to whip up communal feelings in the country. That is the reason why this Adjournment Motion has been

moved.

The basic point is, we are against terrorism. The entire country stands against terrorism. The entire country stands
against infiltration. The entire country stands for protection of Hindus, whether in Kashmir or any other part of the
country. There is no second opinion in the country that there should not be any compromise with terrorism, that
there should not be any compromise with infiltration.

In such a situation, how can this Adjournment Motion be moved? Raising this Adjournment Motion, how
can a person no other than the Leader of the Opposition say that you are compromising with terrorism; you do not
believe that Jammu and Kashmir is an integral a part of India; you are surrendering to cross border terrorism? They
had been very brave. Therefore, Musharraf had to go empty-handed and my friend Mr. Patil is a weak-kneed
person, therefore, a passenger bus is running between India and Pakistan. This is a colossal political bankruptey of
a political party which is facing a downturn in Indian politics.

Without taking much of your time, Sir, I shall say that it is most unfortunate that Advaniji is playing his Hindu
card. He is not fighting terrorism at all. I can tell him that this will not bring him political dividends in any of the
elections you will face in the future. Your real face has been unmasked today to the people of the country.
Therefore, he should not try to get his lost ground by harping on concocted stories about the Indian reality.

MR. DEPUTY-SPEAKER: Shrimati Sumitra Mahajan, only two minutes.
... (Interruptions)

SHRI GURUDAS DASGUPTA : If you like, Shri Advaniji, I would place the figures on the Table of the House....

(Interruptions)
MR. DEPUTY-SPEAKER: No.
Nothing will go on record except the speech of Shrimati Sumitra Mahajan.
(Interruptions) ... *

MR. DEPUTY-SPEAKER: Shri Harin Pathak, you are wasting the time of your own Member.



... (Interruptions)
MR. DEPUTY-SPEAKER: Shri Athawale, please sit down. I will give you time. I will try to accommodate you.

... (Interruptions)
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MR. DEPUTY-SPEAKER: Mr. Madan Lal Sharma, please sit down and do not interrupt.
... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record except the speech of Shrimati Sumitra Mahajan.
(Interruptions) ... *
sfercht g 7o ot ¥ 919 W El @l ARy, . ()

MR. DEPUTY-SPEAKER: Mr. Madan Lal Sharma, whatever you are speaking is not going on record. Please sit

down.
... (Interruptions)
MR. DEPUTY-SPEAKER: Mr. Harin Pathak, you also please sit down.
... (Interruptions)
MR. DEPUTY-SPEKAER: Nothing should go on record except the speech of Shrimati Sumitra Mahajan.
(Interruptions) ... *
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MR DEPUTY-SPEAKER: Please maintain silence in the House.
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MR. DEPUTY-SPEAKER: Mr. Athawale, please do not disturb. Your turn is coming soon; you may speak during
your turn. Sit down please.

... (H3gTH)
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SHRI SUBRATA BOSE (BARASAT): Mr. Deputy-Speaker, Sir, no words are strong enough to condemn the

dastardly killings of innocent persons on the 15 and 13th May last. No words of sympathy are enough to console
the members of the affected families. But what we have to consider is whether the Adjournment Motion and a
discussion on it, will help curb in any way, the terrorist actions which are affecting the peace and security of the

country and people losing their lives.

I oppose the Adjournment Motion, not because I am in disagreement with all that the hon. Leader of the
Opposition has said , I think all of us, from all sides of the House, want this problem of terrorism to be tackled. I
think it is our duty, as Members of the Parliament representing all political Parties, to help the Government to
strengthen its hands to tackle terrorism. I think discussion on this subject sometimes unintentionally proceed to
achieve narrow political ends. From that point of view, maybe an adjournment motion or a discussion on it will
not help to curb terrorism. As I say, all Members should cooperate. 1 think, all of us are concerned with this. We
want terrorism to be halted but the initiative also should come from the Government side. Perhaps, apart from
having such open discussions, which will be reported all over the country through Media and others, I would rather
humbly suggest that the Government should also take the initiative to get the opinion from all sides, all sections of
the people. It should call representatives of all political parties for a discussion so that we can unitedly tackle this
problem of terrorism and also invite suggestions as to how we can deal with our neighbouring countries who are no

doubt encouraging terrorism.

Cross border terrorism is one of the greatest problems. So, I appeal to the Government to consider this
humble suggestion of mine. As I said and I repeat, I know that all of us are concerned about it but since I think no

useful purpose will be served by discussing an adjournment motion, I oppose this Motion.
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MR. DEPUTY-SPEAKER: Shri Athwale, no running commentary please. You may take your seat.

Nothing, except the speech of Shri Atal Bihari Vajpayee, will go on record.

(Interruptions) ... *
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THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, it is possible for us to understand the
concern expressed by hon. Members of the House with regard to the three incidents that have taken place in
Jammu. Technically, this matter need not have been discussed as an Adjournment Motion but everybody in the
House agrees that matters of this nature should be discussed in the House in one form or the other. And so, it is not
necessary to quarrel with the technical aspect of the subject. I think the House would like to condole the deaths of
our brothers and sisters that have taken place in Jammu and Kashmir.

Sir, I am not on the point that something had happened in the period of the last Government and so, what
happens now should be condoned or should be overlooked. No Government should take that kind of stand and we
are also not going to take that kind of stand. It has to be understood by all of us that whatever happens today is the
result of whatever we had been doing in the past. Before the NDA Government, other parties were in power. The
Congress Party was in power. If something good had happened in the period of NDA Government, it may be the
result of the steps taken by the previous Governments. If some mistakes were committed that may also be traced to
the mistakes committed in the past. If something good is happening today, we would not say that it is happening
simply because we are doing it. Maybe it is the result of the steps taken by the previous Government. We will
have no difficulty in giving credit to the previous Government. If some mistake has occurred, it may also be the
result of that.

It is with that intention I have given a document of four or five pages to the Secretariat to be circulated to
the hon. Members of this House. 1 have authenticated it; and I have signed all the pages. I thought that these
papers would be given to the hon. Members before they start speaking so that they would be able to compare what
is happening today with what had happened during the last five years' time and before that period also. It would
help them to come to correct conclusions and to find out whether there is any improvement or deterioration in the



situation. I am told that these papers will be put in pigeonholes and hon. Members would be receiving these papers
and they would be able to read these papers. They are in chart form. One can understand it at a glance.

Then we have given the list of the incidents that have taken place since 1993 upto this time as to what kind
of incidents have taken place, etc. It would be possible for us to understand and assess the situation which is
prevailing in Jammu and Kashmir at present and come to correct conclusion whether we have been able to do
better or whether the situation has deteriorated. I am not going to read out these things. My colleague Shri Priya
Ranjan Dasmunsi has explained as to how many times these incidents have taken place in Jammu and Kashmir.
We are all sorry for this incident which has taken place there. Instead of blaming each other, we would be trying
our best to see as to how these kinds of situations do not take place in future and as to how we can combat

terrorism.

[ am very happy to say it on the floor of the House. After hearing Shri L.K. Advani, I felt that he is also
driving home the same point. After hearing Shri Atal Bihari Vajpayee, | was convinced that the approach taken by
the leaders of the Opposition was constructive one. They are not here to indulge in blame game, saying, "You
committed a mistake, you are responsible for it and you should be penalised". They were saying that these things
have happened and these things should not have happened and what can be done to see that these things do not
happen again. Nothing can be more useful than the attitude of this nature taken by all the parties on the floor of the

House. I am thankful to the hon. leaders who have spoken in the House.

One point which was made by Shri L.K. Advani and repeated by Shri Atal Bihari Vajpayee was that in 1994
they had passed a Resolution saying that Doda has become a vulnerable place and something has to be done or
something to that effect. I have not actually read the Resolution. So, I am not able to give the exact words. But a

concern was expressed and a Resolution was passed that something should be done.

But I would like to say that that was the right thing to do and that is exactly what we should do on the floor
of the House today also. We have done in the past also in a different fashion — not in the Parliament, not in the
Party meeting but while discussing these issues in Consultative meetings, in the meetings organized with the MPs
and others, in other forums also. But only one point I would like to make is that in Doda how many times these
incidents have taken place. For example, in 1993, in 1996, in 1996 again, in 1996 again, in 1998 again, in 1998
again, in 1998 again and then in 1999, then 2000 again, in 2000 again, in 2001 again, in 2001 again, in 2001 again
and in Udhampur also these incidents have taken place in all these figures. What does it go to show? What does it
indicate? It indicates that that area is a vulnerable area and there are people who were there who are trying to take
advantage of the situation prevailing over there and trying to do certain things which cannot be acceptable to us, as
a country, as a Government, as a people who would like to see that the territory is not trespassed upon or the peace
and tranquility is not disturbed. Now, this is what it shows. I am not trying to score a debating point by referring to
the Resolution of 1994 or to the incidents that have taken place over here. Now, if the Resolution was passed

there, it was in the period after previous Government also the incidents have taken place.

To give very briefly the fact, 37 times the incidents have taken place, not at Doda alone but at other places.
I have given the list of all those places. But, I am not on that point. The point which is very rightly made by Shri
Atal Bihari Vajpayeeji and by Shri Advaniji also, this is a problem and we shall have to solve this problem. If we
are not able to solve this problem, probably we are committing a mistake here or there, and so, let us find out
where the mistake is committed and then remove that mistake and solve this problem. I agree with the spirit with

which the statement has been made.



Sir, we were asked that nothing has been done to help the people who suffered. Now, this was a little not in
tune with which the debate was started. But then, this issue was raised, and very rightly also, any hon. Member
thinks that nothing has been done, that hon. Member does have a right to ask the Government: “What have you
done?” I think, it is my duty as representing the Government to explain to this House what has been done. Now,
this is what has been done. I seek your indulgence when I read out only a few, one or two, pages relating to this.

Now, what has been done actually?

“When the incident occurred, 9 injured persons were lifted from the Kulhand and brought to
Jammu, given free treatment and all have survived. One was treated locally at Doda.”

This is one thing. Second:

“...establish police post with 40 personnel on the spot.”

Immediately, a police post was strengthened with 40 persons. Then,

*“...formation of Village Defence Committee.

Eighty-five Village Defence Committees have been formed with 605 members in Tehsil of Doda and equal
number of rifles have been distributed among the constituted Village Defence Committee members after giving
them on-the-spot-training. Now, a point was made by one of the hon. Members that you have done nothing; you
have not helped them with the weapons and all those things. This is not a fact. This is at one place. Eighty-five
Village Defence Committees were constituted.

15.00 hrs.

Sir, 605 people have been given rifles and training to protect themselves. In village Kulhand, District
Doda, 44 Village Defence Committees comprising of 113 village defence members have been constituted, given on
the spot training and the same number of rifles have been distributed. This is at a second place. So, I am making

these points to point out ... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA : You are giving them 303 rifles and the terrorists have AK-47s. This is

what they are demanding.

SHRI SHIVRAJ V. PATIL : Sir, the point [ am making is that you have done nothing. You have not helped them.
Now, I am giving you the facts. If any other kind of weapon system has to be given to them, the Government of
Jammu and Kashmir has taken a decision to provide them with the necessary kinds of weapons. This can be done.
But, the point I am making is that nothing was done. This was stated on the floor of the House. I am making a
statement on behalf of the Government of Jammu and Kashmir. These things are done by Jammu and Kashmir.
The Government of India is not in the field. Jammu and Kashmir is in the field. This has to be understood.
Whatever has been done, has been done by the State Government with the help of the Union Government. But,
they are doing and they have done it. Then, the special recruitment drive of youth is being undertaken by Jammu
and Kashmir police so that the recruits are trained and posted in the same areas to provide full security to the
inhabitants and avoid such incidents in the future. The CRP is recruiting 3000 men and officers. SSP is recruiting
2500, and five India Reserve Battalions are being created, which gives an opportunity to 5000 members to be
included. That means, 10,000 young men will be recruited in the Armed police. They will be attracted away from

the terrorist activities into a disciplined force.



Then, coming to establishment of army camp, one camp has been established in Kulhand village. It was
done immediately. Then, there is distribution of ex-gratia compensation. Sir, Rs. 5000 in cash and cheque
amounting to Rs. 95,000 have been paid to the next of kin of the deceased at their respective residences. I was told
on the floor of the House very boldly that not a single pie is given. This kind of statement demoralizes the people
and demoralizes the Government also. It has to be avoided. It has been done. Then, Rs. 5000 in cash has been
paid to each of the injured persons. Coming to ration, 18 quintals of atta and one month’s ration has been given to
the families. The list of orphaned children of these areas along with their papers of providing Rs. 800 per month
scholarships have been prepared and submitted to the National Foundation of Communal Harmony which is going

to help them.

Then, Sir, pension to the widows. In Kulhand area, Rs. 5000 per month have been sanctioned by the
Deputy Commissioner of Doda. The other things are restoration of electricity, water, drinking water, construction
of roads and all those things. But, I am not going into all those details. What the Government of Jammu and
Kashmir has done, has been brought to our notice and I have just brought those facts to your notice. So, please let
us not say it on the floor of the House. On the floor of the House, if we make the statements boldly, which are
contrary to the fact, the impression created outside is that nothing is being done. That impression is very
demoralizing. It has to be avoided. When it is done in the face of the fact, well, it is very, very agonizing. I would

not say anything more than this on this point.

Sir, very good points have been made by both the leaders and other hon. Members also. The question was
very rightly raised. Are we going to withdraw our forces from there? Is there any proposal for accepting the
concept of demilitarization from that area? Demilitarization is something more than withdrawing the forces from

that area.

On this point, the hon. Defence Minister has made a statement very clearly and we should certainly go by
what he has said. There have been demands made by all the political parties and individuals who have spoken to
the Government that in order to build confidence, we may reduce the force level in Jammu and Kashmir and some
people suggested demilitarisation. ... (Interruptions) 1 am saying some people have suggested this. The
neighbouring country also has made a statement like this. The authentic report is not with us, but we have read
what has appeared in the media. But the Government of India, at the highest level, more than once has said that we
are a peaceful country, we do not believe in always using the force, but we have a duty to perform and unless and
until there is peace and tranquillity and terrorism ceases over there, then the question of reducing the force level
does not arise. This kind of a very calculated and restrained statement made on this point should be enough to
convince the hon. Members of this House that the Government of India is not out to take any decision which is not
going to be in the interest of the country.

The terror level has come down, the number of incidents has come down, the killings have come down, the
killings of the civilians have drastically come down and the graph shows that the earlier figure has reduced this
time and yet we have decided that unless we are convinced that terrorism has come to an end fully, this kind of a

decision will not be taken.
PROF. VIJAY KUMAR MALHOTRA : Have you reduced the deployment of Army or not?

SHRI SHIVRAIJ V. PATIL: I will come to that. One of the advantages of discussing a matter like this is, we come
to know the views of hon. Members. Hon. Members should understand that when they express their views, the
hands of the Government should also get strengthened and welcome this kind of a discussion on this point. We

should have a discussion on the law and order situation in the country, we should have a discussion on the terrorist



activities in Jammu and Kashmir, North East States, Naxalite-affected States and also on communal harmony, not
to blame each other, not to point our fingers at each other, but to understand what actually can be done and a debate
of this kind helps us to understand as to what is the view of the people. What is coming out of this debate is that

this is a matter in which the Government has to be very careful.

While on the one hand we do not want to rely entirely on the forces, on the other hand it is not possible for
the Government of India to demilitarise certainly and reduce the forces. If some redeployment is done, that is a
different issue. Redeployment is different from reducing the forces. Demilitarisation is something bigger than that.
Unless we understand the meaning of ‘redeployment’, ‘reducing the forces’ and ‘demilitarisation” we would not be
able to go forward. The Government of India and specially the experts will be in a position to redeploy the forces
in the manner in which it has to be done, where it is necessary, the forces can go to that area and where it is not
necessary, from there they can go to other areas. This is redeployment and this should not be treated as withdrawal
of the forces from the area and that is certainly not demilitarisation also.

Sir, I am very happy to hear the views of hon. Members from all sides of the House. They made very good
points. They reassured us that the direction in which we are trying to march is not a wrong direction and it is very
reassuring. What have the hon. Members said with respect to the policy which we should follow? They said: ‘Talk
when talking helps, act when acting is necessary.” This is exactly what they were trying to say.

They were trying to say that it is a multi-pronged approach if not single-pronged approach. I am saying
that we are talking to all responsible individuals, responsible parties, trying to understand their point of view and
trying to explain our point of view to them. This talking to them has really helped. We have talked to them in
Srinagar; we have talked to them in Delhi; we are talking to them individually; we have talked to them in small

groups; and we have talked to them in bigger groups also.

Let me tell you, Sir, very respectfully, on the floor of the House that when we talk to them, we were
convinced that there are certain points on which we should go with them and there are certain points on which they
would understand our point of view. There is a ground on which agreement can be there. That was a result of

talking to them and we would continue talking to them.

The hon. Prime Minister was happy to meet the leaders who had come here two times. We are going to
meet them also. When we are talking to them and if they are proposing certain things, that does not mean that we
are accepting them outright without understanding the implications of what they are asking for and what can be
done there. We would certainly hear them respectfully, understand their point of view. But, then we, do, will
assess what should be done and what should not be done. But there should not be any opposition to the dialogue
that we can have with people over there. That was what was done by the previous Government and that is what is
being done by us also and that is what is suggested by the entire world that do not rely upon force, rely upon

dialogue, if possible solve them.

But at the same time, [ would like to say that we would like to discharge our duty. Discharging our duty is
not shouting at the top of our voice and saying that I will do this thing, I will do that thing. If determination is
there in our heart to discharge our duty, that is more than enough. Loud words will not help us but real
determination in heart will help us. I have no doubt that if Government is determined, if the House is determined,
if the people are determined, we will just do the duty in a proper manner and we will not fail in doing that.

Fortunately, for us, the people in India also wanted peace. This is my view that more than 90 per cent of
the people in our country and in other countries also want that this problem be solved. I have had an occasion to
go to Bangladesh also to attend a SAARC Home Ministers” Conference and one of my friends had gone to



Pakistan also. He was also telling me what the people feel there and my assessment of the feeling of the people in
Bangladesh is with me. Certainly we understand what the people in our country want. More than 90 per cent of

the people in our country and in other countries also are for peace and tranquillity.

Sometimes, we get a feeling that the Governments of these States are also understanding that by encouraging
terrorism, they are not only creating problems for other countries, but they would be creating problems for
themselves also. They are also inclined to see that the terrorist activity is reduced. But at the same time, there are
people who are interested in carrying on the terrorist activity and they are spending means, material and money in
carrying on terrorist activities and they are continuing with that.

For that, everybody should not be blamed. We should understand their intentions and we should behave in
that fashion. I think, that was the policy that was followed by many previous Governments. That is not a wrong
policy to follow here. On the one hand, we will be very vigilant and on the other hand, we will understand the real
intentions of the people, of the Governments, of the terrorists and those who are out to create problems for us. We
will accordingly do that. What is being done here is, in our country also, an allegation being made is that for
political reasons, to get more votes, you are helping the minorities. This is a kind of allegation made. As a matter
of fact, this allegation can be made by those who are for protecting the weaker sections in the society. Those who
are not having enough members to protect themselves and say that for reasons of getting votes, you are adopting
the policy. Any man who understands the number game would not support the people who do not have enough
numbers but would support people who have bigger number. This kind of allegation can be reversed and can be
thrown at the face of those who are making this kind of allegation against some of the political parties. We are not
doing that thing. We would like to see and it is the essence of democracy that minority has also to be protected. If
we do not protect the minority, then the democracy would be very terrible, then the majority vote would help, but if
you neglect minority, if you crush minority, if you do not help them, if you do not understand, then this kind of
system is not going to be helpful. That is why we are requesting that look, we want to be just to everybody in the
society. To whichever religion or caste or creed or section of the society they belong, we are for helping them in

their just causes. One should not take any objection to this kind of thing.

Let me very carefully work my submission that unfortunately sometimes some of the leaders, some of the
parties try to do certain things which does create cleavage in the society. We have no right to say: ‘do not do this’.
We have only a duty to risk, to appeal to them that please avoid this. If this happened, this will create problem for
all of us. It has to be avoided. That which divides is not acceptable to us. That which unites is acceptable. That
which divides is not religion also; it is not science also. That which unites is the real religion, if any religion has to
be respected for that matter. So, we would respect that please help the people, not the Government, the people to

create an atmosphere in the country which will avoid division.

Sir, there were some statements made against some of the persons who are not in the House. Now, the
Chief Minister’s name was again and again repeated and that too on the basis of the statements that somebody has
read in the newspapers. First of all, you do not have to depend on the newspapers. Unless you are convinced that
that is done, you cannot depend on the newspapers. That is a rule. That is what the Rule Book says. The Chief
Minister was not here. If he was here, he could have defended himself. But, again and again it was said. Then the
Minister or somebody on behalf of the Government is expected to reply to what you are alleging against the Chief

Minister.

PROF. VIJAY KUMAR MALHOTRA : It came in the Television throughout the country. So, everybody has to

depend upon what they saw on the Television.

SHRI SHIVRAIJ V. PATIL: The point I was making was that if a person is not in the House, if he is not able to

defend, you cannot make allegation against him. There is a legislature. There he will appear. Let them say and he



will reply there. But, I would like to say for me it is not possible to accept what you have said on this point. I shall
have to find out as to what kind of statement was made, what was the context in which it was made, what were
actually the words which were spelt. This is a forum where you can unite; this is a form where you can evolve a
policy. This should not be a forum which can be used for misleading the people outside o creating wrong opinion
in the minds of other people. If we avoid doing that, that would be very useful. [ do think that though the
discussion was not unrequired, yet the discussion certainly could not have taken place in this form. It was only for
this reason I would say that the Adjournment Motion cannot be accepted by us.

But the intention that such an issue should be discussed was certainly laudable and we appreciate it.

sft arar T srearft (MHR) : sede wEIGy, g9 39 91 @ O 3 @ 6 96T & @it arl A 98 dE 5 59 gER @)
Tl AEd M 3 R A AT I 6 30 W T JD YW@ S GRI B AIfSY of AT weA 193 & e, A8 A 99 AHan gl
# oo RS W B SR U aR R A e fodr argm| ast 59 dRE @ U SAara T gs (b orsdrt |7 a1 ded Wt &
fopan, e At 7€ @ F g arEar § 6 WeR & a1 AR T STeT-ore W A AR ARMEG |0l qHE |

Heled, § AT § & TS Uil & AX WVl BT U & fawg 1| IS 9gd waral fag 181 3 3R 98 fag a5 o &
W A I Sddarl geAn fad AT A At @ € 1 R owrawiik ¥ g8 € 9 weat & e axa € o s 9
SYAYR 3R Srel # g8 onft @t geiell & W P g Igarl 91ty | ST W ardt o geielt § e 21 98 @ ax H Prs
dre §% 3t ifafeen T8 @ w1 o11 78 W & ara Brf, St afe F wRor o, o9 # it S ara <ue & WER W W o
@ forg R T o, SW wHE @ e A wow srgenr O, § S99 fran o ofk S #W wer o 6 @ A o 5 W
HeAl 88 ©, I8 9ol ARACeH 4 gs gl ol ddaral i, 9gd arll @I AR W® &l 3w fgell @1 ft 9R = § 3R gt
DI A AR R T Y8 ge g R 7@ i, ®ife v 9o dHues Bl U fiv S qaad Ry, ofd gaw & T8,
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& 97 # gs A & Kkilling by thousand cuts. 3 e TH-HHR @I fegeld 9iqele &1 2411 98 S9 IR &1 (S U8
AT AR} A(ee 5 #9 S a1 ot FEl, R o gaR A9ad S #3119 Big amEiie [ $E @ @1 g de
d% @t a1d @8 &1 Today we are discussing this issue after religious cleansing has become a reality in the Kashmir
Valley. That is why, it is not just an apprehension. S8 #lfel # & A9 # B ¥Wag T8 ©l <@ ganl 6 g2 IqD
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We are still alive and kicking. They want to affirm their authority. They want to affirm their position. That
is all. And I would agree # @& &l Hgm & ITH TN g8 & 1 S & A W { AT USA W HET B T § AT WHR fAwa

& 75 g1 [ had never at any point of time suggested that because I am conscious as the Home Minister is conscious



that whatever happens in this regard the whole country is one. All Governments would like to do the same thing.
Though we may think that a law like POTA is necessary, you may think that it is not necessary. It is not because
you do not want to tackle but you think that even without POTA, you will be able to tackle it just as in some States
you permit certain laws which you do not permit in other State though the same law is needed in that State also. #

T DI SIFAC TE HRAT AR

I will not go at a tangent. I would point out what is all right in Maharashtra, why should it be regarded
wrong in Gujarat and the law be held back even though passed by the Assembly? # Iw# =& <=1 =g, afd
IRyl I a1d PHEAT AT Hifh AU Ulel DI WH BR QA1 R 3 fefegiargored & A1 uer § & €| @ HwA A Par B
“We have taken back troops.” SH®! amu @ed & f& “It is redeployment of troops.” You have suggested that. You
have not said it. But I have with me Shri Pranab Mukherjee’s statement in which he says: “We had pulled out
30,000 troops between November 2004 and January 2005.” I would not understand from this statement that it is
redeployment of troops. This is pulling out troops. Pulling out troops cannot have any other meaning except what

is meant.

[ believe that in the present situation, Jammu and Kashmir has not yet arrived at that stage where pulling
out troops would be desirable, particularly when there is a consistent demand from across the border that there
should be demilitarisation. It only encourages your colleagues in Jammu and Kashmir itself to say that not only
POTA should be scrapped but also even the Armed Forces Special Powers Act should be repealed. I have seen a
statement of the PDP General Council. It says that the Armed Forces Special Powers Act should be repealed.

Now, these are the consequences of steps taken by you or statements given by you so much so that |
believe that the very first statement made by this Government says that terrorism will not be bracketed with
dialogue suggesting that terrorism may continue but that will not affect the process of dialogue.

May I submit that even though the process of dialogue should not be related to the number of incidents or
this incident or that incident, I do feel that there is a basic demand that has been made from our side all along,
which has been intensified after the Joint Statements made by General Musharraf with the then Prime Minister Shri
Vajpayee in 2004. The rationale of that basic demand is accepted by the whole world. The basic demand is that not
only Pakistan’s territory should not be used for cross-border terrorism but also the infrastructure for terrorism set
up across the border should be dismantled. This is something about which the Government must keep on pressing
and it must keep on pressing to the extent so much so that Pakistan should know that the peace process cannot go
on endlessly while keeping on this kind of a thing.

Shri Pranab Mukherjee himself has said it. I have seen his statement in which he said that 59 terrorist
camps were still operating in Pakistan. | have seen this statement. I have also read a news report saying that Syed

Jalaluddin, supremo of the Hizbul Mujahiddin has been arrested in Pakistan lately.

Now, for a long time Pakistan has always said that Syed Jalauddin is not a Pakistani, he is an Indian. He
contested the Assembly election in Jammu and Kashmir and not in Pakistan. Therefore, he is an Indian. I may
also point out that his name is among the 20 persons whom we have demanded to be handed over. We have
demanded that these persons should be handed over to us including Dawood Ibrahim. This is a right time for
pursuing this matter by the Government of India and seeing to it that this man is handed over to India for trial.

After all, he has been guilty of many terrorist acts in India.

Sir, I have nothing more to add except to say that on this particular issue of Udhampur and Doda, the issue

of Village Defence Committees is very important. [ would like to point out here that some steps have been taken,



but they are not as yet reassuring. A lot more needs to be done — how to do it and to what extent to do it. After all
even one needs training for how to use a .303 rifle. So, if there is a demand for automatic weapons in order to be
able to combat the terrorists, who have all kinds of weapons, a training course should also be there. The demand

itself need not be rejected. It is something that should be seriously thought of.

So far as the finances are concerned, I have known how difficult it has been for them to carry on with these
Village Defence Committees and the hon. Minister is fully familiar with the whole problem. I would only say that
on the situation in Doda and Udhampur, if there is any specific issue that needs to be tackled, it is the issue of

Village Defence Committees.

MR. SPEAKER: The question is:

“That the House do now adjourn.”

The motion is negatived.

MR. SPEAKER: So far as the Calling Attention issue is concerned, it will be taken up tomorrow with the addition
of names of Shri Harin Pathak and Shrimati Jayaben B. Thakkar.

... (Interruptions)

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, I will abide by whatever you decide.

But then the Calling Attention Motion on communal disturbances covering all areas ... (Interruptions)
MR. SPEAKER: It is not on all areas. It is on a recent incident.
... (Interruptions)

MR. SPEAKER: I am sure the hon. Members are responsible. Nothing should be said which may create any

problem.
... (Interruptions)
a1, faorg AR Acean (Gfér feeell) : 59 W U Parveiss f&de P ... (Fagm)
MR. SPEAKER: It depends on the hon. Members who have given notices.
... (Interruptions)
PROF. VIJAY KUMAR MALHOTRA : We have already given you the notices. ... (Interruptions)
MR. SPEAKER: You try to persuade them.
... (Interruptions)

MR. SPEAKER: I will come to Zero Hour a little later.



... (Interruptions)



